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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

Registration T.A. Ne.717 of 1287
(WP 4969 of 1981)

M.N.Mukherjes Ve, Unicn of India & Others.

Hon. 5.Zahear Hasan, V.C.
Hone, Ajay Johri, A.0,

/2y Hon. Ajay Johri, A M.)

Writ Petitien No, 4969 of 1581 M.N.fMukherjee
Versus Union ef India & Others has baasn received on
transfer to this Tribunal from the Hon'ble High Court
of Judicature at Allahabad under Secticin 29 of the
Administrative Tribunals Act XILI of §935. The petitioner
$e challenging the censtitutional validity of clause 17
of the Tarms and Conditions for the approved GU%,
provided for by the Director Gensrel of Tourism, G;unrnnunt
of Incdia, Neuw Oelhi, The Clause 17 reads as follous 3=

® 47. Yhen 2 quide attains the age of 60 years

the identity cazrd issued to him/her will
not hi,raneued further.”

The petitionsr uas icsuzd Identity Card In 1862 uhich
was renswed evory year by the respondant., The Identity
Card issued vo tho aotiticner contains the following

terind §-=
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min, 1. He vould carry with him this Identity Card
U0 jssuad te hbim and alsg wear the arm band
Ly nrovided by the Department of Tourism while
J{i - accompanying touriste,
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2. He id charge guide fee only at
cates Pixed by the Department of Touzrism.

3. Hs would not lodd his Identity Card/
diploma to othor peraons, oy

4. ie would not in any case suliuit[oti\\
ascept tipns or other material gains Trom
tourists or ckthers,

5, He wvould shoW &% d@ﬁbﬂﬂ his Tdentity Card
ae other documents jssyed by the Department
of Tourism to the of ficers~in=Charge of
nonuments,

2e The potitionsT Was & Licencad Guide and has -

bazn ongaged in the professian as 2 cpide on the basis
sf o lisence issuad DY Rzc-gndent Fo.2., The schems of

Cuide ie shat the Departmsnt of Tourism nrganizes courses

after inviting applicatione fram suitahle parsons, M%m

intervieus thom an= selects them for training, After
trainine the candidates ynderge a sxaminstion and are
fosund ldentlty Cards and thus thoy bsgond anproved
cuides, It is gvident from this that the pstitfoner is
ot a3 holder of a Civil post snd therefore doss not I’an:
tp the category of a Govi, sesyent, In this view of the
matter, we have no juriedicticn %o docide this petition.
Tha file of the vrit pztition N 4969 of 1581 be

potranamittng to ths Hene Hich Coust of Judicature at

habad,
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